o wwﬂ"- aifmugh =iATE o,

Ldnke

Affidavil v be Fromished by the éandidate slongwith Neminavion Faper
efore the Retvaning OfMicer
Far elocton tn. ] SabbS.... (name of the Hiuse:
From.... .ﬁ.ﬂﬂ.ﬁﬂ.! cisnsinresns CONKIIIENEN LN ome af G Vst

Habohllab,
.FF"---S} ele Pk \ﬁﬁ‘*wu o ont bl FULL ginldil] WIesa R & Carbndad i adp iy
[Sextipy ta herehy waldmnly affivm and sl 08 cith 5 ander-

ool whichever s agplicabic)

111k @ cnddichide pet s by ———F B tckimEof e political pxny b um cuniesting - 4
independzns candida.
() Detalls df PAN and siztus of Mibg of Incdme 1y riturn's

SLNe. | Names Permanin The financisl year for | Tatal nconee
Arcoant Nisnber | which die |lsst ! aheriist In Iheoine
{PAN) Iteomeitar remm has | Tes flttum Cip
. . been filed Ruipeey) ae
J |/ Sair APl A b3l € Jom1s |
1. Dependent |
i T ixpemEeuI
3 Deopenden 3 I
{3y The Dllawing case{v) i nre pichiling against me io which cogaizance has bom taken by the caurt-
5 | Oifeme Drssripticn
”.n‘ i —— —
fa) | Tie dewiin of cases whoTs the caust has taken
cognlzance, Sections of the Act and description MIL
of the offemee for which cognintnce ke |
T[5) | Name of the caur, Ciese No, and Thete of onder
tabing cogmbeames ]
fe1 | Details af Agpeal {x) 7 Application{s) for revixion
(i atiy) Filed ngmings tha pbamve arderta)
4 Cises b whiehi § have beeil convicted by = coory of w{other thuse reforrod jo i Foem 26 ©
{3 T The dewils of cmscy, Sections ofthe | -
Act aned Ueseription of fhe olfesce for o
whith convicted © = I
7). | Name of he Courtfa) CaweNamd | & ‘
Dutefa) of crdes(4) |




&5 MBSTIE 1T T !
B I

0 Vi Vgiwe by st Do o ot o0 o b s/ [ibmas o Db sl LS oo L 0 ) Hhyaals
dm speiine and all dupendente: -

m&fﬂﬂmw

| Assets it joitit nam isdicating dhe exitin of il snnership will dlso bave 10 lie gives

3 iy gy wf deponitdnvestrent, (e detiils inchiding Seiial Numiber, Amaout, e of Deponil, i 54 b
Wisies of Baenth! Treaitislitm and Branst 2re 4 by given

k Value oF Banets/ShuanDeberitures af per the current skt vilie n Stack Exchange i resmst 0! msed
EOMPOILES BTRE B35 Pof ok (0 case of nan- fiebed coniplirilen should bt yhen

& Dependent’, hoee ieaan o person, snbamniiatly degendent on e inciune of the candida

5 Dewsils including skl i b be gives separaoly n rospest of sach investment

'_; | Description ES Spuuse Dependeai-t | Dependent-2 | Depenient 2 |
3 N .
i Cmh i fuaped r
! 2 sge00 pun pULL MIL

i ity of Depoyts in Bank | ’ B

| acemine. (FORa, Term Depasits ﬂfm‘?"" |
and ll olher types of Deposin ,mjmﬂ
nelading ssving sccounis). PR

Dreposits with Finanelal :
nstitinea, Peon Bankng f*-"’.f',,:’ 1
Finmncial Companies aext e
T o s . ,
i each i '

[ of investment in Bopds, | o gz, Jeases
Dlebeintures/shares and “nr.;:-h I l.!:" '::;.p
commanies™Munml F #=id
mhers and the smount, LYy L0078
() | Detalls ol Tnveatment in N&S,
P Savimgs, inmurance Policies
antl imvestmient In any Finanoial A
Iritrument [n Post office or i |

(v} | Persindl lonm/advaice ghven tn
wpuwn-wmrny inchiding
tirmy Company, Truat ete. and IL-
tithes recelvabled frrun debinn o
1 achid Lhe movdint. B i
Py | Motor Vehiclas/Alrerafin I ] L
|, Vasbienips (detalls of Mike, | S22

|
|
|
|

Regineation No. elc, Year of
Pﬂrﬂuutgmmmm.} —
vyl Jewelry, buttion wnd valuahi: :
’ ‘ hing (give dotails of weight and | visdat & | e v ko)
valon] — [Pyl P ot valns

T

s
ﬁ
1
T e
L]
I

]
I
|
1
!

L
[




e e ———— ey e AT “ma
7 Ay Uiber sruets vaeh s il i f

Y [ Cotoas Toral valun

1 Cndizpcineied

i Drrgats of linmiovable susiets:
Mise | F¢1Fﬂht in joirt owrersiip indieating (he extent ol joint dwieishig =i o have 1o be bidicsl
T Ench bl o bailifieg ed sygminen dhogld be mEnrioneT sl e iy o)

A
N

—— e

e
za

I
Lo |

Dsoriptins ~

-

Sell

[ Spoe Depeudant-1

Dependeni-1 | Dependent..

0]

. = -
Lecationis)

| tvey palisher{s)

Ades (TomE] moadirebianl

4Ty -

_,u.nﬂljgé[,

i

= i

'“Mhbr]nhilzdpmpﬂ'lj
{ Yiew e NEY)

neaired property

Do of plerhate 1o dase of 61

Comt o Land {in cas= 07
prirthaac)at the time of
il

Any lnvestinest on the fad by
vy of derwelopiment,
camtnision sl

Appreaisute Current maker
viler

iy

Locstion(s)
Sarsey mumbeds)

Ares [Tetal messummers =
o B}

Wihether {rhetiied propon
(Yevor NO) ’

Dne ol b e of sl

propenty
Cogrof Lend (i case ol
prrchase) at the time of
pirmthees

‘Any Bvestmerton the lihd By

o

ApproNimate Clsmeift markel

fq.'ﬂﬂﬁ

(i)

il

finchuding %i}

locations)
“Hureey nuisibes{s)

il dep Acrea (Testsil

meswrEmert g, f1.)

- >



i

i Lhﬂ Lhibr e Yy

J_ - I-I = W)
v T phont e H0 bk BF ot

i dw

B o i L g

LR e ———
e cfmae sl e (e o
1

[ Ay et imren i The
Hperty by way
devehonmant, snasnition s

§ A Ererimate Cament marken

U

IRt
JLbcitipnds |
| = Survey hiosbeifs)

| Residontial Building (inciudmy |

Asxs [Total mezsurcment m
=t )

Bl tip Apes [ Terlial
mERmEETet in sy i)

%Mrinhrhrdmmy
| [Yexar NOY

[tz of purchace in caze of aelf
gty

Cost of propesty (in za3e of
Rurchase) o the lime &

Any Investment an the Iind by
way of dieveloptent,
semmetion s

Appiaminsbe Cirrent mavcet
vialue

}m

Crihers (wych =x injerest jn
properyl

EIJ

Tatal of Current Markei

Yolue of (i) to (v) abisve

(8} Ligive lierein Below the detnlls of litbilities! dues
(MNoabe: Flease give separate detiils of pose of

Sell:

15_-
Vi

1o pubijc fingncial nstisntions sod poversnient :.

Bank , institation, entity or Individual and smount for each item)

Deseriptlan

Spoure)

Depindent-1

Depenileni-2

Dependent-

|
el

TNt f (7] =bove.

Luaa or (lues to BankFinancin|

Lnytitutionis)
Hame of Bank or
Ambunl outstanding
Nutisre of loan

(#lac +
Sl 4
Clae:
1 fask

Loag ar dues o any
indiv{digaly I'.pl.ltyln_lhir Uhap

Hanei)




ALy giler fiatiiiny

1) | Geveympent Dug;
Doy ) Sepmrtinenty deling
with yovernment

I esoramantation
(s 10 deprrements dealing
itk l.l.lpph" uf water

—— e

Dies 1o departrients dealing
with sipply, of elecrrichy

Dhied Lo degartments dealing
withspply of
selephanesmvkilos

Thies to degrtmeis doalmy

Fl:lh POVERImERt transpon
Juding

letleaptars

afremfly and
{

" Ivciemn Tex Mies

Wealth Tax Duss

Serviee Tix Duss

Salis Tax Do

Any other dugdy

rand !al.i.larn_ﬂ Covt. diies

(T Detnils of
e Elli.....

rn O ocdupatlont
e

b E-;mmu..ql :
(%) My educational qu il i b eiiders

(v detalls of ki ghest Schonl ) Unlverslty edicating with fill farm of the certificater’ dipiomal degres coursa).

me of the Schanl [Callege’ Univeraity S0 the year In which the eourse was sumpleled )

(7l ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8 AHOVE:

.

1. | Name of the candidnie SHBULENT M. Afaeiindfal
7. | Full posial address Aok, ihabu KT gamsar S .
3| Number s Naeres o7 the comifiterey and i . !
it . af the comiiiuensy ; ﬂﬂi‘_ﬂi}.{!} 5###&'#0 ’i__‘___
L | Name of the Pofjeeal party which sel up the '
canudldare {aifserwise write ‘Independent’) Q JD .
4. | () Number of cases 1 wWhich canvlciion oraer #
paasod (other than ifios referred i Form 36) NIL— ;




T L S
A TPAE R

" T in) Condidsie
{1} Spouss:

—

5 Tonl nesmben of Pl -seeh Whiere e
oot (3] have vk cogniza e

(¢} Pependens

| &

Description’

A Maveshle

Adset

Awuet {Tolal vatus)
| T [hiimgvahle =

bilities i rupees

Sposr

B rupess
Deperient-

1, S3080

i — e i — ==

17| Purchase Prics ang
?ﬁ:lﬂpﬂ:ﬂ Comb o

memorebie Propaity
(Tistal Value)

[ogih
et I e

=

T TR

-

1| Dependent-ii | Dependent It ]

TV [ Appteniinle Camam
Market Price of

Wﬁ‘
(¥
o

[

Axesd (Totel Viloe
B T —

(i) Coveriinent
dues (Tomly

(1) Lown Tran Same,
‘Finmnoial Inuituikons
athers {Tanl)

g pro®

.| Highest eduenilong] qualificstion:

(Gl detsily of Schood / Uplvessity

L-L-8

education with full form of the cortificates diplomal degree
course] (Nume of the School ACallepe/ Unlvesslty and (he yesr in whish rhe mTe was emnpletel )

doelues, (Ha

VERIFICATION

I, iinc éeponint, above named, do hercly verify s decian (hi the sommiéts of this affidavli are trie and comreet 1o (e
best ofmy  knowledge and belief, no pant of i1 i false snd pothing materisl has been concealed (ers foe | ﬂm::

1rpﬂ':_mh na e of tonviction o pending case aguira mie olher than those' inentiered i itema 3 end 4 thave.
F Lty sponse 0r iy depemdents do mot have ey anse) or lability, wiher fhan fose mertioned in e 3 &

uhgivy,

Verilibdmt oo ol e

Y o




Nt V. Aidivit snoilfd B fled lmery by £i%1 770 on (e babl datit of fillog sominatians. .
< ATREVIE srionhd e duen efiide au e Commiminmy ur Mugntnne of the Fity Class 4 vallste s (U
Pabdic
XAl columns shaid be filled up and s il 10 b lel bk, I ibore 1 s b fiummation ) fimmdi i Eesgm b e

Any e, either “Nil™ ge “Not s ilicable”, % the case miy be. ihoukd be matil oried
4 The affids should be spher Ryped o wrinen leglbl el syl



	1
	2
	3
	4
	5
	6
	7

